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under Rule 377 I want to make a men-
tion of an urgent matter of public

importance.

The announcement of paddy price
by the Agricultural Prices Commission
for this year as Rs, 93 per cent per
quintal of coarse grain is causing
much concern to the paddy producers
throughout the country.

The Government is well aware that
the cost of labour went high and there
is going to be a rise of Rs. 25 per cent
of ¢nemical fertiliser per bag which is
going to raise the cost of production
very much.

It has been assured by the Govern-
ment that in calculating the price of
agricultural commodities, the invest.
ment and the supervising charges, the
rise in cost of living of the producers
will also be included.

. But in fixing the supporting price of
paddy these things were nof taken
into consideration.

Tae Andhra Pradesh Government
has already recommended Rs. 125
as the support price for a quintal of
paddy. I suppose that the Tamil
Nadu and Karnataka and other Gov-
ernments also recommended a higher
price than the price fixed by the
APC.

I, therefore, appeal to the Gavern-
ment to review the gituation and re-
vire tne support price as desired by the
A P. Government and paddy produc-

ers

The Lok Sabhq adjourned for lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled, after
Lunch, at six minutes past Fourteen
of the Clock.

[MRr. DEPUTY S’menn in the Chair]
DEMANDS FOR GRANTS ON
ACCOUNT (ASSAM) 1980-8l—contd.
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MR, DEPUTY SPEAKER: Mr.
Chandrajit Yadav,

SHRI CHANDRAJIT YADAV
(Azamgarh) : Mr. Deputy Speaker, Sir;
This is the second time that this House
is considering the Vote on Account for
Assam. I think this provides an op-
portunity for this august House to con-
sider the serious problems which
Assam to-day is facing. Assam and the
neighbouring States in that part of
aur country have been able to get the
attention of the entire nation, People
feel a lot of concern. The political
situation today has become very com-
plicated and very complex.

One of the reasons why people are
dissatisfied and becoming impatient, is
that this State is one of the mast back.
ward States of the country. If you
sec the per capita income of Assam,
1t is the lowest, but for Orissa. Also,
the expenditure incurred in thig State
during the first four 5-year plans is
one of the lowest. To give an exam-
ple. Assam’s per capita expenditure in
the first 4 plans ig Rs. 34 as against
Rs. 121.60 in Madhya Pradesh, Rs.
91-90 in Bihar, Rs. 69-60 in Tamil
Nadu, Rs, 105-90 in West Bengal and
Rs. 4370 jn Kerala. It ig very unfér-
tunate that the people in Assam have
a feeling that they are being neglected
by the Central authorities in Delhi,
and that a due share in the matter of
development is not being given to
them. Rather, it is being denied to
them; and, therefore, they had a very
cerious grouse against the attitude of
the Central Government.

There are certain points to prove
this: e g. Assam’s share in the total
cruie oil produced in this country is
one-third. At the rate of Rs. 42 per
tonne royalty which Assam is being
given, they get about Rs. 22 crores.
They say Assam, which js producing
oil.sgetg only Rs. 22 crores as revenue,
while against that, the royalty givem
to Barauni on the Assam crude oil ¥
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Rs. 60" crores. They have a very se-
rious grouse about it. Assam is one
of the best tea producing States in the
wcountry and it produceg almost 2/3rd
of the tea produced in the entire
country. But most of the companies
which produce tea in Assam have their
headquarterg jn Calcutta, Out of 756
«companies, almost 700 have their head-
quarters in Calcutta with the result
that Assam is losing revenue. From
Assam tea, West Bengal gets revenues
of about Rs. 42 crores; as against that,
Assam gets only Rs. 20 crores. So
is the case with the plywood. Fores-
try is ane of the important sources of
income for Assam. The yearly in-
come from plywood is about Rs 80
crores for the whole country. The
ravenue from plywood is about Rs, 6
crores for Central Government as
against that, Assam getg onfy Rs. 35
lakhs.

Assam has another genuine case.
Perhaps Gauhati is the only State
Capital—after 33 years of indepen-
dence which is linked only by metre-
gauge with Delhi. This is the only
State capital in the whole of the coun-
try which nhag not yet been connected

by a broad-gauge railway. This is
rightly one of the most important
grievances of the peoplec of As.am.

Mr. Madhw Dandavate is saying that
they started converting it into a
broad-gague line, but unfortunately
they also could npot do it.

PROF. MADHU DANDAVATE
(Rajapur): We broad-gauged the rail-
way and we were reduced to narrow-

gauge.

SHRI CHANDRAJIT YADAYV: These
are certain very important grou-
ses of the pecple of Assam. There-
fore, it is time that when this House
Is considering the Assam Budget, we
should not only go into its technicality
—because the Assembly is suspended
we should pass the Budget and get out
of our national responsibility—but the
House should also gee that the pra.
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blems which have been there in this
part of the country which are much
larger and bigger problems should
be solved. The entire region today
has a feeling that the, Centre is out of
touch with the reality, the Centre does
not give a gympathetic consideration
to their problems. Only spending
some money for some developmental
purposes does not go with the general

feeling of the people. o

I remember when these States were
being carvel. It was said that we
want that these small States and the
people living in those States must
develop their own personality. To-
day, it is a crisis of personality. Peo-
ple living there have a feeling that
their identity their way of life, their
personality are in jeopardy. So long as
this feeling of mistrust is there, people
cannot live with full satisfaction. It
is the most important duty of this
House to consider it. It should not be
left to the Government only. It is
not the job of the Central Government
only, because of their wrong attitude,
being ou$ of touch with the reality,
because of the Central Government
making a certain issue an issue of
prestige, this House should consider it.
Therefore, it is high time that this
House should take this affair into jts
hari and try to find a salution to this

problem.

I will suggest that this House should
constitute a committee of the House
and that committee should visit that
part of the country and meet people
there on the spot. They should try to
identify their problems which are
agitating the minds of the people in
the noith eastern zone. Otherwise,
this feeling may be there that the Par-
liament hag ignored it in spite of the

" fact that the people have been approa-

ching the Members of Parliament,
have been approaching political par-
ties and the Government. I ghould
again emphasise that one of the most
important factors is the ecanomically
backwardness of the people living im
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Assam and the entire North Eastern
zone; removal of that has to be given
top priority. Secondly, people have
to be taken into confidence; they must
have a feeling of involvement that
their just snare is being given to them;
it ig very natural. It is not a ques-
tion of people of one state agitating
against the people of another state.
For a long time the states had been
raising the question: on what basis
should the financial allocation be
made between the Centre and the
States. Those states which were
ignored, whose problems were not
given priority at certain stages, nave
to be given now greater priority.
Assam and the states in the North.
eastern region should be given noil
only equal treatment; but they should
be given more than that; they should
be given priority in the allocation of
funds and in the setting up of certain
industries, of the small scale indus-
tries registered in the country, Assam
‘nas a very small or meagre share;
investment jn small scale industries
is more than 1200 crores in the coun-
try, Assam and the entire north-
eastern region, what we call seven
sisters, have got only Rs. 12 crores
worth of industries. Thege are
genuine feelings and if people
raise these things which are
genuine, we should not say that it is
politics and thijs is raised by a hand-
ful of peaple. It is pot a question of
handful of people. Yoy must have
read in today’s paper that in one state
of the morth-eastern zone, there were
200 rebels and to control those 200
rebels, 15,000 Army men are being
sent. Do these 200 rebels needs 15,000
army men to control them? It is not
a question of 200 or 300 rebels or a
handful of people. Tt is a <question
which is agitating the minds of the
entire people in that part of the coun-
try. People’s emotions are involved.
Therefore, the government must take
the initiative and solve not only the
immediate problems but glso the basic
problems which concern their econo-
mic life, their way of life, their cul-
tural life, and their future. There-
fore, ] should request the hon.
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Finance Minister: this gquestion should
be taken up as one of the most urgent
national issues.

Lastly, I want the Prime Minister
to give serious thought to this sug-
gestion. To gatisfy the feelings, tne
emotions of the peaple will the Prime
Minister take up, for sometime, [ am
not saying for all times, say for one
year and will she be in direct charge
of the States? It is a question of
creating a condition so that people
feel confident, we have seen that at
one stage one Central Minister was
made in charge of a state and I am
sure that at that time special atten-
tion was given to that state. We
have seen here people being given
special responsibility for particular
states because those states had such
problems. This time no Minister wili
be able to satisfy the feelings of the
people. But if the Prime Minister
herself takes this responsibility and
she looks into these problems, she will
bz directly in charge of this; she can
discuss with the Chief Ministers and
others living in those states where
therc is mistrust. At the same time
I should like to express the views
that it 1s not a question of one com-
munity against another community; it
is not a question of people living in
the hill areas versus the plain areas
or the people of Assam versus the rest
of the country, or the Assamese
versus the Bengalis or Gujaratis ar
Biharis, It is not that question.
Everybody in principle has agreed to
it that they have to think that they
are a part of the whole nation. Our
patriotic feelings, our national ap-
proach, our national attitude has 1o
get priority over other things. I am
sure, people liing in that part of the
country are as patriotic as we are
They feel a sense of pride in Indian
culture, in India getting stronger «nd
India’s prestige getting higher in the
world and ip the international field.
That feeling is there. We should seé
to it that we should not go on dubb-.
ing that it is a parochial thing. if
there are parochial elements they
must be isolated. But the entire P€0-
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ple in that region cannot be dubbad
as parochial, cannot be dubbed as
anfinational, cannot be dubbed that
they are taking a narrow attitude.
will be a wrong approach.

With these words I request the
Government of India to give sym-
pathetic consideration and top priority
to the econemic development of the
region.
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MR. DEPUTY-SPEAKER: 1 have
to inform the House that Shri P.
Venkatasubbaiah will make a state-
ment regarding some arrests today
after the disposal of Assam Appro-
priation (Second Vote on Account)
Ball.

PROF. MADHU DANDAVATE: He
can do 1t just now.

MR. DEPUTY-SPEAKER: Not
now,

AN HON. MEMBER: Why not?

MR DEPUTY-SPEAKER: Le{ us
have some respect to rules.
DR. SUBRAMANIAM SWAMY

(Bombay, Noth-East): Which  rule
says that? Which rule prohibits the
Minister from interrupting a debate
and making a statement?
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MR, DEPUTY-SPEAKER: Not in
the midst of g debate, you know ijt
very well, (Interruptions), I cannot
introduce anything new in the midst
of a debate.

SOMNATH CHATTERJEE
(Jadavpur): Mr. Deputy-Speaker,
Sir, we are discussing the Assam
Budget in this House when there 1s a
very explosive situation outside in the
whole country, specially inthe North-
eastern part where the unity and
integrity of the country are now at
stake.

SHRI

Sir, I fully agree with my good
friend, Shri Chandrajit Yadav’s
observations that it is necessary that
special attention should be paid for
the economic improvement of the
North-eastern zone and there should
be a re-thinking on the Centre-State
relations at least so far as the distri-
bution of financial powers is concern-
ed. As a matter of fact, we have
been demanding that such a dialogue
should start in a proper atmosphere,
the imbalances that are now in the
federal set up of our Constitution
should be rectified as soon as possible
and that financial resources sheuld be
made available to the State Govern-
ment to function in a more coordi-
nated manner, in a more effective
manner, to improve their conditions.
But, Sir, why are we discussing the
Assam Budget here today? 1 cannot
but sympathise with the genuine
urges and aspirations of the people
of that part of the country for their
economic improvement, and we want
that the whole country ghould share
those urges and aspirations and make
coordinated efforts for all-round deve.
lopment of those areas of our country
which have remained backward in
spite of 33 years of Independence. We
have also felt that there have been
some cases of discrimination in the
distribution of material wealth: The
People of the area which is producing
the mineral resources are not getting
the benefit. This charge is there. But
why we are today discussing the

m Budget in this House? Because
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a situation has been created here as a
result of which it has not been possible
to run the administration through the
State Government, through the
Assembly, and we feel that 5 sinister
agitation has been carried on there to
break the country as a resuit of which
the economy of Asssm is today in
shambles. No development activity
for one year, educational institutions
have been closed down and goods are
not being allowed to come out. The
supply of petrol about which nobody
need say anything, has been stopped.
Crores and crores of rupees have been
lost not only to the entire country, but
particularly to that part of the country
also. And now, as a result of {the con-
dition of the economy of Assam which
is the direct result of the present agita-
tion which is being carried on, the
country is also held at ransom.

Therefore, the position is that today
thig House has to concern itself with
the Budget of Assam. We find that
the civil administration in Assam is
very busy in committing and instigat-
ing lawless, violent activities and inci-
dents there. The police force i Assam
now provides the striking force
of the agitators, The All India Radio,
Gauhati centre, is acting as the mouth-
piece of the AASU and the Gana San-
gram Parishad. We have got copy of
a letter from Prof Hiren Guha, who
was assaulted mercilessly the other
day because he is against ithe agitation
there, in which he says that the
Gauhati station of All India Radio 4
broadcasting a drama containing scur-
rilous charges against his wife and
family and those who are opposing the
movement. The position, therefore, is
very serious.

The products of Assam cannot come
to the rest of the country. They are
stopping them, but significantiy our
information is that tea has not been
stoped, the movement of tea is being
allowed from Assam to other parts of
the country. The Treason ig that the
tea gardens are owned by that parti-
cular community which is liberally
financing this movement and activity.



.223 Matters under ~ JYAISTHA 21, 1902 (SAKA)

If my information is wrong, I would
request the hon. Finance Minister to
correct me,

It is said that the movement that is
.going on in Assam is only for the
economic emancipation of the people
of that area, but that is not so. Under
the garb of fighting for economic
-emancipation, for economic better-
ment, they are arrogating to them-
selves the power of deciding who ir a
foreigner and who is not. According
to us, this plea of foreigners is noth-
ing but g ruse to misguide ihe
Assamese-speaking people who are
supporting the agitation when the
real object is to launch a secessionist
movement.

The front page news in today’s
Hindustan Times is very significant,
and I would request all sections cf the
House to ponder over this matter. Arc
we Playing with fire in this country?
The whole northeastern region is now
sought to be put in flames. This is
what it says:

“It is reliably learnt from: sources
in Bangladesh that two Swedish ships
have unloaded ‘a sizeable quantily
of sophisticated small arms’ at
‘Chittagong port. These arms were
hidden under heaps of wheat.

“Sourceg attached to the port said
these arms were obviously not
meant for Bangladesh military or
for any of their forces as any official
import of arms need not be hidden
under wheat. These sources said
these small armg were meant [or the
extremist and secessionist elements
in the Indian North-Eastern region.”

“There is a jungle track linking
Teliamura and Amarpur with Chit=-
tagong port and there is another
knowp hill track linking Mizoram,
South-East Tripura and South Tri
pura via Kachlong forest.”

"Then they have mentioned the route
through which -illegal arms are being
taken inside the various Stat~s in the
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Northeastern region. Mr. Chandrajit
Yadav has described several incidents,
We see that in the last few montihs
co-ordinated ang concerted attempts
being made to destabilise that part of
the country.

SHRI MAHMOOD HASAN KHAN
(Bulandshah_r): Has it reacheq Bangla-
desh?

SHRI SOMNATH CHATTERJEE:
Yes, that is the report.

What I wish to emphasize before the
hon. Members is that as a result of
what is being carried, not on]y is the
economy in doldrums, but a serious
human situation hag also been created.
A large number of people are being
assaulted. I was very  sorry, when
hon, members during the earlier
debate did not use even one word of
condemnation against the killings that
had taken place. Persons who have
not committed any crime,—their only
crime is that they speak a narticular
language, profess a particular religion,
—are being harassed. Some persons are
taking upon themselves the authority,
which they cannot possibly possess, of
deciding who is a foreigner and who
is not, they are taking upon themselves
the responsibility, which they cannot
have under the Constitution, of decid-
ing who should remain in this country
and who should not, they are beating
up the people and even those Assamese
speaking people who are against the
movement are  being harassed and
beaten up, assaulted and in some cases
even killed. The people are forced to
flee from Assam to save their lives.
This is happening not only with regard
to linguistic minorities but the other
minorities as well. What is the solu-
tion to this problem? How is it to be
solved?

Day before yesterday, my leader
Comrade Samar Mukherjee placed that
document before the House and vester-
day Mr. Ram Jethmalanj criticised
saying that thiz is something fahricatf'_d
and he said that USA hereg in thi®
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pamphlet does not mean the United
States of America, he very glibly gaid
that it means the Uniteqd States of
Asgsam. Do some of our friends here
or any person in thig country want a
separate independent Uniteg State of
Assam? Therefore, it does not matter
whethey it is the United States of
America or United State of Assam. Let
me cvoncede for the sake of argument
that Mr. Jethmalani is right, that it is
net United States of America. But is
he advocating for United State of
Assam? He does not mind this circular
whigh is being issued. There are some
people who are advocating for this,
My submission before the House is,
the whole objective behind this move-
ment is cessationist one and today the
conflagration is spreading and we find
it im Tripura. It is nothing but a cons-
piracy Ratched by a section of the
vested interest, whp do not want stabi-
lity in that part of the country; there
ara also some political elements inumi-
cal te the Left Front Government
there, who are openly siding, including
a gection, I am sorry to say, of the
party belonging to the hon. Finance
Mimuster, they are demanding Presi-
dent’s rule without trying to solve the
problems there. When gll-party joint
peace committees were formed they
parteipated for one day and now they
are not gttending these peace cornmit-
tee meetings. I would appeal to all
sections of the House, please, let us
not play with fire, the future of the
coumniry is at stake, the unity ot the
country is at stake, let us ponder over
itt. B ig a very very serious matter,
Let us not today gloat over this. A
theory was propounded by Mr. Biju
Patmaik that all Bengali-speaking
refugees should be settled in West
Bergal. We said: What did you do
when ithe Bengali-speaking refugees
from  Dandakaranya came to West
Bengal? He hags forgotten that when
he was a Minister in the Janata Minis-
try, the then Prime  Minister, Mr.
Morarji Desai wag strongly against the
attempt that was being made ip mis-
guide the refugees there, who have
been gettleq there, steps had been
takep for their settlement in Danda-
406 I's—8
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karanya, who were broughy to West
Bengal and, tried to gettle there, who
were cutting down the forests, a very
vita] resource of the country, indiscri-
minately, trying to sit on Government
land. We would like to know whether
any hon. member of this House is of
the view that if a particular refugee
speaks a particular lJanguage he can be
settled only in that State i, the coun-
try where that language is being
spoken by the majority? Is this the
theory, which any hon. member in
this House will propound? Apart from
that, already more than 80 lakhs of
people, Bengali-speaking people or
other people have settled down in West
Bengal who had to come away from
East Pakistan, ag it was then called.
Even after Bangladesh got freedom,
you may be aware, there have been
people who have peen forced to come.
Now, is it the contention...

SHRI SAMAR MUKHERJEE (How-
rah): Now from AsSam_

SHRI SOMNATH CHATTERJEE: I
am, coming to that. Is it the conten-
tion that because they speak Bengali
language, whatever may be the reason
for their coming out—the entire coun-
try has to bear the burden—they must
be put on West Bengal because the
mayjority of people there are Bengali-
speaking people? Is it the theory that
is being propounded?

Today, the people from Assam are
forceq to come away to save their
lives. They are not happily coming
out. My closest relationg are there for
hundred years. My grandfather was
the first Indian Director of Land
Records in Assam. I was born in
Assam. Today, I may be treated as a
foreigner. My relations may be forced
to come out because they may not be
able to produce the certificate of birth
in the year 1920. If they are forced
to come away, I would like to know
from the hon. Minister whose respon-
sibility it is to look after them. [ am
requesting him to kindly tell us that.
More than 10,000 people have come
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away to West Bengal. They have to
be looked after; they have to te given
shelter; food has to be provided for
them. From where will the money
come? Will it be the special responsi-
bility of the State Government of West
Bengal? I would like to have a cate-
gorical assurance from the hon. Minis.
ter that he will provide adequate
financial relief to those whp have been
forced to come away from Assam. Let
them not drag their feet any longer.

As soon as the pnew Prime Minister
took charge of her office, that very day,
a letter was sent by the Chief Minister
of West Bengal telling her of the
position that is prevailing there and
asking her to take adequate steps. For
the last so many months since the
agitation started, our Chief Minister
hag been writing to the Central Gov-
ernment. He wrote to the Lok Dal
Prime Minister alsg at that time, the
Caretaker Prime Minister. Repeatedly,
an appeal has been made to do some-
thing about what is happening in
Assam. The effigies of Mr. Jyoli Basu
are being burnt every day; his shradh
ceremony is being held every day. It
ig written in bold letters on the wall"
Foreigners (Indian dogs) go out of
Assam. Not a single word of piotest
and condemnatio, we have heard
here. Is thig the way to have Indian
unity and Indian integrity? These are
very serious matters. I would request
the Government not to drag their feet
any longer.

The time hag come for taking deci-
sive action. Otherwise, we shall go on
discussing the Assam Budgei, the
Assam situation, and the thing will
become worse day by day. The only
crime of the people there is of their
having been settled there as Indian
citizens. They will be treated like
animals; they will be butchered and
assaulted with no protection from
them, Therefore, we demand in the
highest assembly of this couniry, let
this Government take appropriate
steps immediately so that the situa-
fion may be saved and this problem
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may be solved. We are all for a megp-
tiated settlement. We want that e
Government should take immedise
action for that.

SHRI ANANDA GOPAL MUKHO-
PADHYAY (Asansol): Mr. Depuiy-
Speaker, Sir, I rise to support the
Assam Budget that has been placed
before the House by our Finance
Minister.

The agony of the country and #he
agony of the Parliament hag been ex-
pressed here for the last three days
about the gjtuation in north-eastern
region and, particularly, aboui the
situation in Assam, The situation as
depicted here i1s vry srious but the
exact situation in Assam is far more
serious. This was understood by our
Leader Shrimati Indira Gandhi, So,
immediately after her assumptiopn cf
the office of L.eader of the House she
called a meeting of all the Leaders.
As far as I can recollect the delibera-
tiong as published in the Press, no
concrete suggestions had come yp at
the time from the Leaders of different
groups in this House who were called.
They were concerned about it and
they expressed their concern.

Subsequently she met the student
leaders, and in the meeting there, as
you know Sir, they placed eight de-
mands but in none of the demands
was the real problem of Assam pro-
jected. The real problem of Assam
is the economic problem the econo-
mic development of the Siate. and the
real problem of the State is that there
is regional imbalance.

As regards development, what did
they demand? They demanded that
those persons who had come from
Bangladesh—at that time Eastern
Pakistan—should be pushed out and
those persons who had come should
not be allowed to stay in the State.
At that time, no date or year was
mentioned by them, I have gone
through the different Press reports of
that time: nowhere is it mentioned
that 1951 is the cut-off point for their
consideration.
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TPhey demanded another thing which
has not been mentioned by any of the
Members in this House that no citi-
zemship certificate issued by West Ben-
gal or Tripura should be honoured.

Qut of their eight demands, Gov-
ermment of India considered six., On
fire of them there was consensus.
Abesut the sixth demand, it was said
that the constitutiona}l provision will
have to be followed. They basically
agreed on the issues, but they did not
arrive at a conclusion al the meeting
because they wanted that they should
go back and talk to their constituents
and then let the Prime Minister know
about their decision in the matter.

I presume that the students who
participated had 4 fair mind but those
people here—who are doing the back-
seat driving jn the agitational move-
ment in Assam-—directed them in a
completely differeny way., They never
agreed to the conciusions that were
arrived at the mecung Mav I ask
Mz, Jethmalani to come outy and say
what type of attitude this 1s of the
students in Assam wh had firet talked
with the Prime Minister and later did
not agree to the couclusions arnved
at? Certainly, it is knowp to us. We
watched the movement 1n Assam not
only in revent times we were -vateh-
mg the situation smee 1952, As \ou
know, it was partitioned because of
political reasons and millhions of peo-
ple from eastern Pakistan and westerp
Pakistan came to India India, when
an open heart, welcomed them. Is it
mot a fact that our friends from wes-
tern Pakistan who came had a com-
Plele economic and physical settle-
ment{ and those from eastern Pakistan
who came to India in millions had to
face the worst difficulties and are still
cfmt.inuing to face the worst difficul-
ties? Million of people—Stateless
People— are moving from one place
‘o another. Have you watched the
mevement in Assam in 1960, 1961 and
1862? I had the opportunity to go
there gnd to see the horror. At that
time, the General Secretary of the
AR India Congress Committee Smt.
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Sucheta Kripalani went there, As a
volunteer, I accompanied her to the
entire Brahmaputra valley; by boat,
by bullock-cart and by other means
of transport, we visited. And what
had we seen? At that time, the move-
ment was on a linguistic basis. I had
seen those atrocities, In g village sup-
pose there were 20 houses of the
Bengali-speaking population, Those
were marked by charcoal, and the 20
houses were burnt. Ultimately what
happened? People from Goreswar—
60,000 people—were driven out: peo-
ple from Cachar were driven out;
people from Nowgong were driven
out; people ° »m other areas were
driven out and killed: ladies wore
molested. I «m quoting u .tatement
made at that time by the wife of a
Minister, Mahendra Hazarika. She
brought al] of us to her house, closed
the door and said, “Suchetaji these
are my two daughters; please take
them to Bengal or to any part of the
country and put them in an orphan-
age; I am an Assami girl, but I ! ate
to mention that; I want that my
children should not see all these atro-
cities; I want my children to be
brought up without mention of the
name of their father or mother”. This
is continuing in Assam, But at
that time, the great leader, Pandit
Jawaharlal Nehru, took firm steps.
Somctimes, Sir, it is easier to kick up
a person than to kick out, Many
super leaders in Assam were kicked
up. Excuse my mentioning all these
things. But this is a fact, this is a
record, this is the history, Against
those who were preaching commu-
nalism and parochialism, Panditji had
to take these measures.

Coming to re-distribution of the
States, may I ask you to go through
the record as to what memorandum
was submitted by the people o X
Assam? Assam is a legendary couff
try. It jis called a seven-sister Stategm
all seven small areas combined torﬁ;
her is Assam, Today our learns
friend Mr. Frank Anthony, is hun-
dred per cent correct when he says
that linguistic chauvinism crippled
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Agsam’s economy and divided it into
seven different States with two Union
"Perritories. Why has this happened?
A group of people want to develop
unwanted leadership—by means where
there is no love for the nation, where
there js no respect for the nation,
where there is no respect for the
integrity of the country; they want to
wreck the whole thing.

In this House also, even today, we
see the echo of the same voice in
Assam, We had the privilege of hear-
ing Mr. Biju Patnaik, a famous man.
We had the privilege of hearing an-
sther young leader, Mr. Varma. We
had the privilege of hearing Mr.
Jethmalani. Do these people know the
whole country? I ask them; what has
happened to Assam today? Who are
the leaders in Assam? Can they
beldly say what they want to say?
They are having two faces—one face
here and the other face there. They
are misguiding the whole pepole there
I have heard our young friend, Mr.
Sangma, According to me, he gave a
real broad dimension of the whole
thing there. It shouyld be the effort
of all national parties to bring them
to the mainstream.

15.80 hrs.

What are our so-called national
parties doing? They are trying to
divide and sub-divide the country on
parochial, communal, linguistic and
other factors. Yes, they have the re-
sult of jt. Now, they are trying to find
other factors. Yes they have the re-
start at least from a part of the State.
Sir, I am not trying to make the
atmoshere lightt We have had the
opportunity to see what steps were
taken by Pandit Jawaharlal Nehru.
He wanted to seriously develop the
economy of the entire region of these
seven States and much importanc’
was given to it. I would urge on our
Finance Minister to solve the econo-
mic difficulties of the area by proper

JYAISTHA 21, 1902 (SAKA)

Rule 377 232

planning. If you read the book ‘Asian
Drama' written by a foreigner, Gurmar
Myrdal, there the problems of the

‘entire Asiatic region have beeyn focus-

sed and the political opportunist.s
taking advantage of the economic
difficulty and to have their political
advantage, they are proceeding in this
way. I would ask them not to do it.
People of the country will not tole-
rate it. You will be thrown to the
dust and you will go into gblivion
and the Bay of Bengal is not very far
off from there. A complete liquida-
tion of those parties would be there.
Sir, as the time at my disppsal is
very short, I cannot go into the de-
tails of the subject,

" Sir, T urge upon the government
to take firm measures, But to nego-
tiate with whom? With a completely
irresponsible body? They might say
that they have got the biggest sup-
port jn Assam—just like on bankrupt
having 3z zero figure of deposit in
the bank giving a blank cheque to
everybody, they are giving blank
cheques to everybody. We, in the
trade unions, do it. In the works, if
there is an agitation, that group of
workers talks mogt loudly which has
got no support Those who have got
maximum support do not talk non-
sense. Government of India should
find sutl those missionaries who are
responsible for this and those mission-
aries who represent the people. I
would also suggest two more steps.
One is this: in the earlier days,
region-wise, there was a committee
of the Ministers and Chief Ministers
—region-wise. It existed in the Eas-
tern Region and to pay more attention
to the north-east region as has been
voiced by some of the Chief Ministers
of different States there it should be
revived. Then there should be a €en-
tral Minister to look after the econo-
mie development, cultural develop-
ment and also other developments of
this area. That the Centre should do.
Sir. the development point, for want
of time, I coulgd not develop in 2
broader way.
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"1 thank you for the opportunity you
have given me and I reépeat that I
support the Budget.

MR. DEPUTY SPEAKER: Or.
Subcamaniam Swamy.

SHRI GHULAM RASOOL KOCHAK
(Anantnag): For the last two days I
have been trying to catch your eye
to get an opportunity to speak .

MR, DEPUTY SPEAKER: Y®u be-
leng to a small growp.

SHRI GHULAM RASOOL
KOCHAK: That Group should have
its voice heard here.

MR. DEPUTY SPEAKER: That will
be considered.

DR. SUBRAMANIAM SWAMY
(Bombay North-east): This is a vote
en account of the Assam State and
is being moved by Shri R. Venkata-
raman. Much of the issues of Assam
that are being discussed here to-day
are political. 1 do not know how long
the Minister is going to last for. 1
have seen some posters in Tamil Nadu
ef the Youth Congress asking for his
remeval So I do net know, But I
personally hold him in high esteem. ..

AN. HON, MEMBER: That is our
demestic matter.

ANOTHER HON, MEMBER: It is
irrelevant here.

DR. SUBRAMANIAM SWAMY.
Sir, there are so many Speakers in
the House. There should be only one
speaker at a time, The uestion,
therefore, is what is true and what is
not . . . (Interruptions)

Again interruptions are taking
place. There will be retaliation from
my side too. I have asked you to
maintain order,

MR. DEPUTY SPEAKER: There are
interruptions only when they get up
to make,
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DR. SUBRAMANIAM SWAMY:
There are so many things said which
are found to be untrue later on. Fer
example, I would say something which
might not directly apply to Assam.
To illustrate my point, look at the
level of the debate that the' country
is having to-day. For example dguring
the Assembly Elections, a constant
charge was made that the gold in the
country had been depleted. Parti-
cularly, the gold that was accumulat-
ed during China War and Pakistan
War had been disbursed and seid
away by the Janata Government.

Yesterday there was a question in
Parliament. The Finance Minister
said that this gold was not touched
at all but it was the gold which was
confiscated by the Customs which was
sold, This was what he said. In the
Campaign they say one thing and
when you pin down the Gevernment,
they say something else. The same
thing is true with regard to Assam.
I would say that this does not bear the
test of facts. Now why the situation
brewing? The situation is brewing
over a number of years. It haq been
brewing long before 19851 i, eae
sense. What we have to censider to-
day is how to get eut of this situa-
tion. That is what the Members on the
other side are now addressing them-
selves too. I am sorry to say that
some Members are taking up the
belligerant attitude towards the meve-
ment On all account it has not re-
ceived widespread support or unani-
mous support. The question therefore
is what we do? Mr. Chatterjee says
that not one word has been spoken
when attacks are being made on one
linguistic group, that is, the Bengalis.
In Assam there are not only Bengalis
but there are nen-Assamese galso;
there are Madrasis and Beharis also
in a very large group. I would ask
him as to why he goes on hammering
on Bengalis.

MR. DEPUTY-SPEAKER: Naw-
a-days they are not called thlmsis
but are called Tamilians ’

DR. SUBRAMANIAM SWAMY. In
this part of the country, they have
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been known as Madrasis, In the North
they are called Madrasis. You are g
new person to this part of the world.
I am older here, In South of India
they are known as Tamilians. In
Madras you are called a Tamilian.
What I say is: why Mr. Chatterjee
gees on hammering on the Bengalis?
Because he is not interested in the
solution of the Assam problem, He is
only interested in obtaining some
political gain for his party which rests
unfortunately on one linguistic group
in that State. That is why 1 say we
have to consider this as National
framework. The Home Minister’s
speech yesterday was completely ar-
rogant—arrogance fog power. That
we can see. It was an utter disap-
pointment for those of us who thought
that some way would be found, We
see from the papers that Government
thinks that the timg for negotiation is
over. Then what is the meaning of
negotiated settlement? (Interruptions).
This kind of attitude is iaken, then
what will happen to the elements who
are leading the movement? They will
lose that movemeni, That movement
will gg into the very hands which we
wanted to prevent it from going into.
(Interruptions) The Home Minister
must correct his statement. It has
appeared in all the papers to-day. The
headline ig ‘Time for negotiation is
over; Time for strong action’. That is
the kind of headline which we are
seeing to-day. That is why I say that
the Finance Minister on behalf of the
Home Minister must correct that
statement and say ‘we are ready for
negotiation’, (Interruptions)

PROF. N. G. RANGA (Guntur):
This i a wrong statement; it is a
false statement. The Prime Minister
has said this morning that the invita-
tion is open. It is for them fo come
to the negotiating table any moment

SHRI RAM JETHMALAN]I (Bom-
bay North-west): That is not right.
She did not say that the invitation
ig open. She said that anybody is
welcome,
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PROF. N. G. RANGA: What does
that mean? I also know English. Wihat
does that mean?

SHRI RAM JETHMALANI: If yom
want t0 come on your own yowm are
welcome,

PROF., N. G. RANGA: I say that
thig is an incorrect statement. You
look to the records.

SHRI RAM JETHMALANI. [ have
seen the record. Perhaps he does met
know,

PROF. N. G, RANGA: I know Eng-
lish better than you do.

(Interruptions)

MR. DEPUTY-SPEAKER: Mr.
Jethmalani, he is a professor gmd he
knows better English than you.

PROF. N, G. RANGA: Sir, I have
been patient all the time but I cammot
allow wrong statements to be made
without protest.

SHRI RAM JETHMALANI: The
whole controversy can come te an
end. Let the Minister say that #he
invitation is open,

(Interruptions)

MR. DEPUTY-SPEAKER:- Dr.
Subramaniam Swamy has said thet bhe
has scen only in newspapers.

DR. SUBRAMANIAM SWAMY. Sir,
I would beg of the hon. Members to
listen to what I am saying. It is pot
what 1 heard the Minister say.

Sir, the question is what people of
Assam are going to hear. They are
not going to hear the tape-recorded
version of the proceedings in the
House, They are going to see what
the newspapers are printing and that
is what the newspapers have report-
ed. T say that what has appeared in
the newspapers is a very very dan-
gerous philosophy. This is very dan-
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gerous to the unity of _'this country.
Therefore, it needg repetition over
amd over again on the part of the
Home Minister to clarify the thinking
of the government. It is all the more
necessary for the government to
repeat that they want a negotiated
gettlement,

Now, Sir, the question is that the
negotiated settlement should be with
or without pre-conditions. ] would
say to the Assam leaders that they
eannot insist on 1951 ag pre-condition.
It is impossible. I say cut off date is
a meaningless issue and fifty lakh
foreigners is an enormous humanita-
rian problem. Obviously we cannot do
the way they want. But at the same
#me we have to accept that the econs-
my of the area has been very much dis-
rapted. The composition of the area
ha® been arbitrarily altered. There-
fore some via media has to be found
amd that js only through negotiations.

Unfortunately, Sir, that kind of
attitude is not there. Government has
algo pre-conditions. They have nut
people in yail. They have sent the
Areny there.

MR. DEPUTY-SPEAKER: What is
veur contribution?

®R. SUBRAMANIAM SWAMY: Sir,
you are nol a High Courl judge hcre.
You are Deputy Speaker of the lHouse.
I am not pleading pefore you. As a
Member of the House 1 am making
my point.

Therefore, T would like to say that
the obvious thing for both sides is to
drep their pre-conditions. They should

. e#me to the table without pre-condi-
#sions I would say that the Assam
students should give up insistence on
1951 but I would »lso say that the
Army be withdrawn and people be
released.

PROF, N. G. RANGA: No. No. You
cannot withdraw the Army and allow
the bulls to have free play.

DR. SUBRAMANIAM SWAMY: Sir,
the wild charges which are being
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made about CIA and RSS should not
be made without being substantiated.
Are we repeating here the charge
made by Senator Moynihan that Mrs.
Gandhi took money from CIA. ‘The
Chair ghould tell the hon’ble Members
to have gome minimum sense Wwhile
trading these charges. Either they
produce evidence to show that CiA
or RSg were behind it or they should
not say any such thing at all. So,
what we have to do is that we have
to get them round at the table, make
them sit, argue the thing out, and
argue it out til] a solution jis found.
Mrs. Gandhi once said, T am willing
to sit every day; she has not said that
since then; maybe it was only in her
mind. What I gay is that the Govern-
ment should come out saying that we
are for a negotiated settlement with-
out any sort of preconditions. It is not
enough to say ‘negotiated settlement’
but we must gay ‘negotiated settle-
ment without any pre-conditions’.
That is what is required. I would also
appeal to the students and the Assa-
mese peonle there that they should
also give up any insisltence on 1951.
The humanitarian problem has to be
kept in mind and some solution has
to be found for it. That is the only
way we can solve thig problem. Adopt-
ing any other kind of attitude would
just be playing into the hands of
extremist elements in Assam and it
will only put the country’s unity in
danger. With these wordg I conclude.
Thank you.

MR, DEPUTY-SPEAKER: Shri C. T.
Dhandapani, you will have three
minutes.

SHRI C. T. DHANDAPANI (Molla-
chi): Sir, my party was not called to
take nart in the discussion yesterday. I
don't know whether it was deliberate
or not, .

MR. DEPUTY-SPEAKER. Nothing
deliberate; it would not have been
done dehberately To err is hy,man
you know that.

SHR] C. T. DHANDAPANE: Any-
way, Sir, I am happy to take part im
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thig Debate because the Vote on Acco-
unt of Assam is being discussed, The
trouble which prevails now in Assam
ig due to the economic backwardness
of that State. It is well-established
that some vested interests, parties and
groups have been instigating various
troubles in Assam. But on the other
hand we must also try to find out the
socio-economic conditions of the peo-
ple who are living in AsSam. It has
been stated that the condition of the
people js poor in many ways. It has
been stated inside the House as well
ag outside that the interests of the
State have been neglected for the past
80 many years, their interests were
not looked after either by the State
Government or by the Central] Govern-
ment, The simple reason wag this.
They have been gecluded for some
reagon or other for g]] these years.
The present trouble has not erupted
al] of a sudden; it is a jong process.
And I must say that the Assamese
people are valiant people; they faced
two aggressiong from the Burmese.
because twp times the Burmese attack-
ed Assam. Of course in 1962 the
Chinese attacked Assam. The simple
reason was, knowing the fertility of
the Assam State, they wanted to con-
quer thatl State, to avail of the fertility
of the State. Economic condition and
unemployment problem has created
some misunderstanding in the minds
of the Assamese people against others.
They have a just grievance against the
Governments. There is a simple reason
for it. In the matler of Railways.
there is no broad gauge railway line
at all. All are only melre gauge
lines. There are no higher institutions
for post-graduate studies in that State.
In regard to the hil] tribes who are
living in Assam, once they come out
of Assam, they are not considered as
hil] tribes. They cannot get any op-
portunity outside Assam. So far as
the scheduled castes ang scheduled
tribes people are concerned they are
considered tp be a privileged section.
But as far as the people living in hill
areas in the north-eastern sector are
concerned I must say that thye are not
at all being considered ag hill-tribe in
the matter of appointments and get-
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ting admissions into the educational
institutions and so on.

My next point is this. Our learned
Finance Minister is sitting here, The
Gadgil formula is being followed.
Persistently the Government has been
insisting upon the implementation of
the Gadgil Formula. The Gadgil for-
mula is against the interest of smaller
States, Siates with lesser population.
Thig only helps the bigger States. The
Central Government js following the
programme of family planning in erder
to curb human production, but at the
same time, the plan allocations and
finances are being given on the basis
of population, This is very unfair.
Actually, this deprives the smaller
States. There may, of course, be some
special programmes for the hilly areas,
but I would suggest that the overall
allocationg should be made on the bagsis
of backwardness,

Thirdly, mention has been made
here of the problems which erupted
in regard to elections and other things.
In one particular constituency, morc
than 45,000 voters were enrolled. The
Assamese objecled tg that and elec-
tions could not take place not only in
one parliamentary constituency, bul
in 11 more parliamentary constituen-
cies. No Assamese Member js here to
voice their grievances

AN HON. MEMBER: Shri Laskar 1is
here.

SHRI C. T. DHANDAPANI: He is a
Minister and a sileni spectator; he
cannot speak.

SHRI RAMAVATAR SHASTRI
(Patna): Two more members are also
there,

SHRI C. T. DHANDAPANI: But
anyhow, this happened. I must thank
the Prime Minister and the Home
Minister for the initiative which they
tookl to bring some normalcy in that
region. Buy the leaders, whgo are
leading the agitation in Assam are SO
adamant; they want that their demands
should be accepted and implemented



241 Matters under ,JUNE 11, 1988

immediately. One leader has come
eut saying that they want three D's;

detection, deletion and de-portauon
“They say that it is their final demand.

First, we must find out the root
cause of all this problem. Our Bengali
and other friends were discussing
communa] and linguistic problems.
The question is: why did the Assamese
go to this extent? What was the
reason? Dr, Subramaniam Swamy has
rightly said that in varioug States, in
Delhi, Punjab, Tamil Nadu, Kerala
and other States, various religious and
linguistic minorities are living; even
in West Benga) some people belonging
te minority classes are living. But
why do the Assamese alone take this
decision te oppose against the non-
Assamese in their State? What was
the real reason? The reason should
be found out and placed in this House
by the Government It should be
found out whether it is a grievance
of the Assamese or something else, or
some forces which are against the
interest of the national unity and inte-
gratien are behind it. The Central
Gevernment should place gll these
factg pefere the House.

We have heard also about their
demand fo, separation. Actually, 1 do
not think, Assamese will demand sepa-
ration from India. The first pariy
which demanded separation was our
party. We -vanted a separate Dravi-
distan comsisting of four States,
Andhra Pradesh, Karnataka, Kerala
and Tamil Nadu. We wanted a sepa-
rate State in those days, cut off from
North India. But in 1962 we saw o
dange, to this country during the
Chinese aggression. Our late lament-
ed leader, Anna, gave up this ideu
and openly came out with a statement
that we give up this demand of a
separate Dravidistan. The simple
reason was that we saw in that danga
to the very integration of the country.
From 1962 onwards, we never repeal-
ed that demand. Not only that, if any
force in Assam or any other region
raises the bogey of separation, the
DMK will be second to none in oppos-
ing that demand. But at the same
time, in order to solve this problem,
I would suggest a formula. The
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Prime Minister ghould constitute a
committee of all political parties, in-.
cluding the student Jeaders—Al] Assam
Students’ Union and the Gana -Saa-
gram Parishad and other political
parties. It seems there are 1] political
parties. Their leaders should be in-
cluded. A national council should be
formed immediately, under the chair-
manship of our Prime Minister. This
counci] sheuld alone look inte the
affairg of the Assam in future, at least
for another 6 months or one year,
This counci] should Jook inte the
grievances of the Assamese people,
and at the same time consider whether
minorities should be deported or neot.

As far as the cut-off year is cen-
cerned, our party's view is that it is
not workable: it cannot be worked eut.
Whether it is acceptable to Assamese
people or not, my personal view is
that this issue should not pe raised.
People who are living there, wuniess
they are really foreigners—i.e. Nepo-
lese etc.—should not be deported.
Indiangs who are there already should
not be sent pack.

SHRI DINEN BHATTACHARYA:
So many Nepalese are also Indians,

SHRI C. T. DHANDAPANI: With
thege words, I supnort the Demands
for Graats. Vote on Accouny moved by
hon. Finance Minister.
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SHR] CHINTAMANI PANIGRAHI
(Bhubaneswar): Mr, Deputy- Spea-
ker, just now it wag stated in the
Hpuse that the Government had slated
that the door 1o negotiation was
clesed. Yesterday we were present
here. The Home Minister was very
clmr and the Prime Minister also
male it clear that the mind of the
Gevernment was open for negotia-
tiemg and dialogue with the leaders
of the agitation in Assam, The time i8
sach that any emotional approach to
this problem wil] not lead to anmy
selution, When the leaderg of the
AASU and Gana Sangram Parishad
met the Prime Minister and the
Heme Minister, they put forward
eight demands for the solution of the
problem: (i) detection and deporta-
tion of foreign nationals (ii) deletion
of the names of foreign nationals
from the electoral list (iii) preven-
tion of inclusion of names of foreign
nationalg in future electoral rolls
(iv) protection of borders to detect
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infiltration (v) identity cards wiih
photographs for voters (vi) remowsl
of constitutional safeguardg (wii)
Government of Assam should %e
authorised to reject certificates ifsued
by , Weat Bengal and Tripurd’ Gow-
ernments (viii) authority to shate
Government to grant citizenship,

Qut of the eight demands, the Gov-
ernment were good enough to accepst
the first five demands. When there
ig difference in approach in amy
problem evervbody starts from @m
agreed Dbasis. The agreed basis i
the five points in the demand te
which the Prime Minister had agreed,
Three demands remain to be dis-
cussed. Some of the Members froms
the Opposition were trying fo eay:
invite them to come and start aege-

tiations; they will take the res-
ponsibility .
Once we Start from an agreed

basis—we had an agreed basis and
five demasds have been accepted—it
will be ¢ -ay to reach a solution. The
problem j ‘o define: why are foreig-
ners? TilSe are in Assam pesple
from Orissa. Yesterday I got a re-
port: the nose of a Oriya woman was
cut in Dibrugarh because she did not
pay money to some people who went
and asked her to pay money. We
should really define what is the con-
cept of fYoreigners. You can divide
them into three categories, onc e
start discussing it. People who te
gone to AsSam from other States, are
they to be considered as foreigners?
From all the gtates of India there are
people who had gone to Assame.
Secondly, at the time of partition
many persons from East Bengal came
and settled in Dandakaranya, in
Orissa and in other places also. We
do not consider them as forcigners,
Many of them have settled in Assam.
I hope they are not considered as
foreigners, 1 was looking into the
SRC report. It is dealt with there.
People who were invited %o opms
from Kast Bengal, Bangladesh refu-
gees were there and they were told:



247 Matterg ynder

if you say you are ASsamese speak.
ing, we want ‘'to increase the
percentage in Assam gnd so we shall
consider vou as a citizen. Those
peaple are in the Secong category.
The third category are people who
are infiltrators from Bangla Desh.
As the Government had stated, once
the negotiations start on the basis of
the accepted five demands, it will be
easy to solve the problem. They say
that there are four million Yoreigners.
I have given the three categories of
people, Difficulties will be mini-
mised once you start negotiations.
It will not be four million.
There are people from other states:
refugees ‘Yfrom Bangla Desh who
came from 1947 onwards gnd then
infiltrators from Bangla Desh. There-
fore, the problem wil} be minimised.

I will ask the entire House includ.
ing the Opposition—who are siding
the infiltrators, Assam students and
GSP.? Weill we are not negotiating
with any foreign cor try. We are
negotiating with ¥ thery. Indian
Union and Assames¢ are part of
India, Therefore, it is better no time
should be lost. It ig better that AASU
G.S.P. and the leaders of the parties
who are supporting them should have
negotiations to settle this matter

This 1s a very delicate and compli-
cated problem. It is ng use having
any emotional outburst on such a
national problem. My appeal tc all
the legislators is as the doors eof
Government are open they will see
that the situation in Assdm ig settled
amicably to the satisfaction of ali.

SHRI G, M. BANATWALLA
(Ponnani): The hon. Minister has
approached the House for a second
Vote on Account with reSpect to
Assam. But this second vote on Ac-
count cannot be considered apart
from the present turmoil ang the
carnage that has hit this part of our
country viz., Assam. Indeed there is
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the legitimate grievance about ecene-
mic backwardness. The econsmic
question is there. But it i8 most wn-
fortunate that the present disturban.
ceS in Assam as the people in Assam
also have to realise, are only further
aggravating this economic situatien.
According to one calculation the
country is suffering nearly Rs, 300
crores per month as a result of the
present disturbances in Assam. The
economy of the nation and the ecene-
my of Assam itself is suffering a
considerable damage. I will appeal
to the hon. Minister to let the natien
know through this House the extent
of damage that is being caused to
the nation and also to ASsam as &
result of these disturbances, He
should also let us know how this
colossal loss that is taking place has
been taken care of in the financial
allocations he has now placed befere
the House, But it ijs not merely the
question of the damage that is being
caused to the economy that has te be
considered. The present unfortunate
movement has travelled far beyend
the original objective of detecting the
so called foreign nationals and elimi-
nating their names from the electeral
rolls. The movement has not as-
sumed dangerous strains vifi, anti-
muslim, anti-minorities anti left and
anti-Indian. thereby threatening the
unity and integrity of our country.

In the name of detecting foreign
nationals heinoug crimes are being
committed on the minorities, parti-
cularly the Muslims. I need hardly
take up the time of the House by
narrating all those instances. To
give only one instance, we have a
horrible account of the holocaust that
descended upon the minorities, with
Muslims as the principal target, in
the Barpeta and the Nelbari Division.

The hon. Minister wants us to
vote the allocations he has asked fof
under the Head of Police. But here
we are pained to find the Police com-
plicity which is far more blatant. 10
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many villages, for example, scattered
in the Berpeta and Nalbari Divisions,
we have repeated complaints of the
pretected umbrellg that the agita-
tienists have under the Assam batta-
lisn, In all these Divisions we have
the complaints that the police enter
the villages first and threaten and
intisnidate the villagers and then
they are followed by these so-called
agitationists who commit loot, arson
and other henious crimes. The entire
civil administration is so much in
league with the agitators that The
Statesman, Delhi issue, of 1st May,
1889, very correctly says:

“Never before had there been an
agitation in which the local ad.
ministration had got so deeply
involved with officials literally
taking orders from the agitators.”

I may here give only one instance,
When the Government decided to
introduce rationing in kerosene, the
then Chief Secretary instructeq his
officers to visit AASU office and dis-
cuss the modalities with leaders
there and take instructiong from
them. When such is the situation,
strange demands are being made for
the withdrawal of the Army. I  must
impress upon the Government that on-
the contrary there should be greater
angd greater involvement of the CRP,
BSF and the Army in order that not
only the rights, life, honour and pro-
perty of all are protected but also
for restoration of the normalcy in
the condition in Assam.

New, Mr, Deputy-Speaker, Sir, I
must here specifically refer to some
false propaganda that is going on
and which is giving more and more
Incitement and provocation to the
conditions in Assam. An impression
is being created that the Assamese
language, the Assamese culture is in
danger, of being swamped by others.
What do the figures say? I request
the House to=consider those flgures,
According to the census figures of
1901, the Assamese.speaking people
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were only 22 per cent but by 1871,
this figure had risen to 81 pep eent.
We are being told about the Bengali
speaking people. In 1901, -the
Bengali speaking people in Assam
were 48 per cent, Aceording to the
1971 census, their figure had declined
to 19.88 per cent.

All sorts of propaganda is let loose.
We are told that there is a threat
that the area which has got the
Muslim minority will be turred inte
a Muslim majority area. That 1s the
poisonougs and venomous propaganda
that is going on. And the hon,
Member, Shri Ram Jethmalani, yes-
terday was so eloquent about #t
giving all sorts of incitements and
provocations. But the figures tel]l us
a different point of view altogether.

The districts into which infiltration
from Bangladesh ig said to have taken
place are mainly Golpara, Kamrup,
Darrang and Nowgong. And the
census figures of 1961 ang 1971,
however, show a decline in the per-
centage of the Muslim population in
these  districts. In Golpara, for
example, in 1961 the Muslim popula-
tion was 43.32 per cent. By 1971 it
declined to 42.25 per cent, In Kam.
rup 1t was 29.36 per cent in 1961, and
it declined to 28,93 per cent in 1971.
In Darrang, in 1961 it was 18.33 per
cent and it declined to 16.19 per cent
in 1971. In Nowgong the Muslim
population was 41,24 per cent in 1961
and it declined, in just one
decade to 24.40 per cent. In the
face of such facts, we have the false
propaganda that is going on fanning
the fires of the agitation over there.
It is rightly pointed cut in this House
that the unity and integrity of the
country is at stake and therefot®
I must appeal to the entire House
for restraint and to see the facis as
they are.
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¥ have moved certaln cut motions
hevause 1 am not satisfied with the
wgek-kneed policy of the Govern-
ment, One of my cut motions refers
to the failure of the Government to
take firm measures in this matter of
agitation and 1 must urge upon the
Government to do the same.

Sir, before I conclude, I must say
#hat the question of economic back-
wardness has to be properly tackled.
The socio-economic indicators and
the gravity of the situation are very
clear. We have already been told that
the per capita income in Assam is the
lewest but for Orissa. The per capitu
consumption of electricity in Assam
is only 24 per cent while the all-
India average for 1974-75 is 89.4 per
cent.

THE MINISTER OF FINANCE
(SHR1 R, VENKATARAMAN):

Units.

SHRI G. M. BANATWALLA: Yes.
The percentage of villages electrificd
in Assam—Ilook at the low percent-
tage—is hardly 6 per cent. I do not
now have the time to compare it
with the percentages in other States.
There are several other Socio-eco-
nomic 1ndicators. Give me some
more time 1g place them Dbefore the
House,

MR. DEPUTY SPEAKER: Better
luck next time,

SHRI G. M. BANATWALLA: 1In
the promise that next time again you
will call upon me.

I may conclude, however, saying
that there is the serioug question of
the economic backwardness. Tea,
for example. js an important wealth
of Assam. Nearly 25 to 36 per cent
of the tea consumed in the world
comes from Assam, but Assam does
not have a single tea marketing
centre. These are matters to be con-
sidered. We have to move and see
for a rapid economic development of
the State. At the same time, Sir, I
conclude by urging upon the Govern-
ment to see that every firm step is
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taken in the —iavier of these umfer-
tunate disturbances in order to gave .
the unity and the integrity of our
nation.

PROF. MADHU DANDAVATE:
There are the proceedings of the Lok
Sabha wherein the Home Minigher
has spoken. You may check up. At
page 1144 he has said, “The time for
negotiation is already gone.”

PROF. N. G. RANGA: But what
about the Prime Minister’s statement
this morning? This is the latest.
Why harp upon that? This is what
we should accept now.

PROF. MADHU DANDAVATE: [
fully agree with you, but I want to
point out that the Home Minister
and the Prime Minister always talk
in two different voices. I do not
know whether it is pre-arrangci or
whether it is an accident.

SHRT GHULAM RASOOL KOCH-
AK (Anantnag): The discussion has
been going on for the last two days
with regard to the situation that has
come up in Assam which is burning.
We are discussing in this House the
rights of the respective family mem-
bers, when our first concern should
have been to save the house rather
ithan divide it between the pailners.
The issue has been projected in a form
that was not warranted by the pre-
sent circumstances.

Firstly I have not been able to
understand the problem itslf, what
the Assam problem is, I do not think
any Member has so far clarified
it. Some speakers have said
that it is a problem of a back-
ward State, of persons who bave been
ignored in economic and other dcwe-
lopments, against whom some diseri-
mination has been made, or who have
been forgotten even after independence
so that they have not marched along
with other Indians in achieving pro-
gress and going ahead * with dignity
and honour. Some friends have
pointed out that it is a question of
foreigners in Assam, but none hes 0
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fay identified who foreigners in As-
sdep are, I have tried my level best
to “understatid the problem, and I
feol that each and every Member
here must be facing the same
:::C difficulty in understanding
., it. None has able to so
fapr convince us as to who are the
foreigners in Assam, whether those
are foreigners who have migrated to
Assam from north-east or from other
areas, during the period of partition
or even before partition or =even after
partition or thaose who have settled
there with the process of time, None
has been able to convince us whether
those persons who have to be so *den-
tified there have to be dubbed as
foreigners.

There has been a chunk of popula-
tion that moved down to Assam
during the period when partition was
effected. Immediately after partition
a chunk of population migrated from
Bast Pakistan, mostly Muslims to
Assam. There were Assamese first
who had migrated to Bengal. Then,
due to influx and bitter situation that
arose, they had to migrate back to
their homeland, that is, Assam, It
is thereby we find that there aiose
a situation as to how to deal with _a
chunk of population that had migra-
ted from East Pakistan to  Assam,
sperially of Muslims. At that time,
there arose an issue between the
Government of Pakistan and the
Government of India which ended in
what we call and term as Nehru-
Liagat Ali Pact under which those
persons who had migrated from East
Pakistan, at that time, were accept-
ed as Indian citizens.

Not only that. Thirty years have
passed. Those are now settled
as citizens of Assam even under the
law of our land, even under our own
Constitution. Those persons who
have settled there for the last 30
years have now grand-daughters and
have become grand-father. They
have by the law of our land, by our
ewn Constitution, became citizens of
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India, So, there is no authority left te
us to treat them as foreigners, They
are there by an act of law; they are
there by an act of agreement; they
are there by an act of Constitution,
So, if we are to call them ag foreig-

ners I do not seg who is left there
whom we can call an Indian. What
about the persons who might have

migrated from Punjab to Assam, the
persons who might have migrated
from Delhi to Assam? How are we to
call those persons? How are those
persons to be treated? So, there is
an anomaly lo call those persons as
foreigners. If these persons are not
foreigners. If somehody starts this
movement, this agitation, and carries
on with it, by calling these I'ndians as
foreigners. I do not sse any reasons
why it should be supported. They
have to be treated as enemies of the
country. They are traitors who are
instigating and agitatine for the re-
moval of those persons who are there
by the law of our land, by our own
Constitution and by the rights that
are granted to them under the
Nehru-Liaquat Ali Pact.

Secondly, the agreement that has
been signed between Nehru uand Lia-
qat Ali is not binding on Assamese
alone. It is binding both on India and
Pakistan. We cannot change thz pro-
cess of history, We cannot do away
history as we cannot do away  with
with the partition that was cffected.

16 hrs

[SHRI SHIVRAJ V. PATIL n the
Chair]

They are the repercussions of parti-
tion., We accepted partition as a
fait accompli for millions of our peo-
ple and so we accepted the die-hards
back. The hundreds that flowed in
from Pakistan to India or from India
to Pakistan were trested as Indian
citizens or Pakistani citizens in their
respective countries. .

The second point is that those

£y} 18y Surnjeyi@e aae oym suosdd
are foreigners mre those persons
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whe are committing acts of treason
because such action is not in any
way helpful now. After the lapse of
30 years, they want to create such
cenditions where the whole of India
will be disintegrated. This movement
will spread throughout India and
creat such a situation on linguistic
and religious basis that, while we are
talking of controlling Assam now, we
will then have i0 see whether India
exists or not, That would be the situ-
atien created—that of chaos and con-
fusion.

2 think our friends over here
sheuld seriously consider what is the
preblem. If it is the backwardness of
Assam or the exploitation or such
treatment meted out to the Assamese,
we could have sat together to find
solutions to the problem. But where
the existence of Assam and the whole
of India is at stake, what is the prob-
lemn before us at the present time?
We see there is bullet-shelling going
on and we see that all law and order
machineries are absolutely gone. Then
we see that even our Police and In-
telligence have becomg jnstruments
in the hands of foreigners or the so-
called Indian leaders who are cham-
pioning the cause of Assam, They
are not Indians they are equally trai-
ters and they are equally foreigners,
who are instigating lakhs of innocent
peeple of Assam to rise, not to
achieve an objective but to create a
situation which Government of India
weuld have to face, and the whole
country would be burning as a
result of that attempt.

Now Sir, the second point T would
like to raise is that certain friends
have stated here that we must make
all attempts for a negotiated settle-
ment. T fully agree, but a negotiated
settlement for what? Let them show
what is the problem for which we
have to sit around a table, Is it a
negotiated settlement to create
a process of  dis-integration for
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India or is it a megoliated
settlement t0 solve =  problem
where thre is none? Now the' enly
problem that is left at the presemt
moment is how to create those eem-
ditions whereby we can have ner-
malcy in Assam. Now, certain friends
have said ‘why the Army?’ When
there is no law and order there,
when the machinery has failed and
everything has gone beyond sur
power, what else is left? 1 weuld
say that the millions of Assamese
are our brothers and whatever is
their problem, it is our problem, But
the question is that they have beeome
instruments in the hands of extermal
agencies, in the hands of anti-secial
elements, in the hands of those per-
sons who want to exploit them poli-
tically. We want to save them first
from that situation. What is the way-
out? The way-out is to cheek, first,
those elements, to remove those
clouds from that area, so that we
can reach the masses and take sbeps
to remove their backwardness. But
let us create an atmosphere to reach
them first, That atmosphere can enly
be created by taking the sternest
action against those elements which
are instigating this movement and
which are taking it to a  situation
which is dangerous for the integri-
ty and solidarity of India. So, those
elements which are exploiting this
politically should e crushed.
There should be no hesitation about
that. We must be united, the House
must be united, to see that the forces
which are anti-Indian forces, anti-
secular forces, which are very much
dangerous for the integrity of the
whole of India, are crushed. ‘Then
the Assam situation can be breught
under control, Otherwise, it s
not possible,

Many friends have said here that
we should not make use of force. I
am not in favour of use of force. But
I am not against use of force where
force is very much essential to crush
those elements which are instigating
and exploiting this movement,
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We stand solidly behind the only
secullar and democratice.minded lea-
«der, Shrimsati Indira Gandhi, for the
steps she is taking to check the sifua-
tion from becoming out of control;
we stand solidly behind her in the
bona fide attempts which she is mak-
ing to find a solution to the problem.
We would not be lagging in giving
her our support, and we would only
be doing justice by wunveiling the
faces of those who, under the garb
«of Indians, are enemies of India.
"This is my point.

SHRI AMAR ROY PRADHAN
(Cooch-Behar): Mr, Chairman, Sir,
Assam is now burning. Assam has be-
come a slaughter house for killing
th: non-Assamese. I think the hon.
Finance Minister will agree with me
that 71 per cent of the total popula-
tion in our country are living below
the poverty line, In Assam, the
percentage of such people living be-
low poverty line is much more. No-
body can deny that in Assam there
was/is unemployment problems. But
seeing the way in which the AASU
and the Gana Sangram  Parishad
have launched this movement, I
should say that it 1s a sinister move,
it is a reactionary move; it will divi-
de India, They are killing not only
the language minorities, they are kil-
ling the religious minorities, they are
killing the Harijans, they are killing
the Scheduled Castes and Scheduled
Tribes, they are killing the Coach,
Mech, Raba, Boru, Cachari and Raj-
banshis, in Goalpara and Kamrup
districts, peoble who  were the
original people of that area.
Sir, for argument’s sake, if we trace
the history back to the 18th and 19th
country, the Kamrup and Goalpara
districts of Assam and the area from
tre Dinajpur district to Gauhati, it
was all Kamatapur Rajya. Who are
the original people of that area?
They are the Koch, Mech, Raba, Boro,
Kachai and the Rajbansis the sche-
duled castes and the scheduled tribes
people and not the Assamese. 1 my-
self belong to the Rajbansi commu-
nity. Now can I say, ‘You Assamese
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g0 out from the Goalpara district, go
out from the Kamrup district.’ because
we are the original people of that
area? I should not say that. We
should not say that. Sir, India is our
motherland. It is my beloved mother-
land.

“wqAY R faer TR TRy

Mr. Chairman, Sir, it is not a Ques-
tion of Assamese and the Bengalese.
I think you know in West Bengal
there are tea-gardens. Sir, where is
Mr. Ravindra Verma? Once he was
returned from Ranchi area. He will
agree with me that 93% of the tea
garden workers are from the Chota
Nagpur area of Bihar. Sir, Anand
Gopal Babu know that in the jute
mills and in the collieries 67% of the
workers are from Bihar and Uttar
Pradesh. Where is Mr. Biju Patnaik?
Let him know. He knows it very
well that in Calcutta and in the cities
and towns of West Bengal 60% of the
hotels and restaurantg are run by the
Orivas. Where is the Home Minister?
Let him know that 50% of the auto-
mobile and the truck business is in
the hands of the Sikhs. Where is the
Bharatiya Janata Party and its leader?
It is not question of big business
houses. Sir, 50% of the business is
in the hands of people from Rajasth
So, can I say, ‘You Biharis, you UP
people, you Oriyas, you Sikhs get out
of West Bengal?’ No, certainly not.
The West Bengal Government cannot
say soO.

Mr. Chairman, Sir, the AASU and
the Gana Sangram Parishad people
are going from house to house saying
“You just show Yyour citizenship certi-
ficate. Otherwise, you go out from
Assam. Sir, I think your name is in
the voters' list. But, if I ask vyou,
‘You please show your citizenship
certificate’ or if I ask all these mem-
bers, ‘Show your citizenship certificate
or you go out of India’ how many
of them will be able to produce?
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“Will you be able to show your citizea-
ship certificate. As regards myself, 1
come from Dinajpur District of East
‘Pakistan. From my school days I am
in West Bengal. 1 was a member of
the West Bengal Legislative Assembly
from 1962 to 1971 and I am in Parlia-
ment since 1977. If you ask me,
‘Please show your citizenship certifi-
cate.’, it is not possible. Then would
you say, ‘You get out of this House
and go out of India’? Then, Sir, what
is going on in Assam?

MR. CHAIRMAN: Mr. Pradhanm,
your time is over. You have made
your point very cogently.

SHRI AMAR ROY PRADHAN: It
is not a question of foreign nationals
which is behind this movement. It is
the foreigners who are behind this
movement.

In this connection I want to quote
from the Times of India. This is what
is reported in the Times of India of
May 27, 1980.

“A new underground organisation
of rebels called “NAMMAT” com-
prising Nagaland, Assam, Manipur,
Mizoram, Arunachal Pradesh and
Tripura, has been formed with
headquarterg in northern Burma, it
is learnt. =

Extremist groups have establish-
ed liaison with the organisation.
An agreement is gaid to have been
reached among them for setting up
an independent federal state in the
region.”

So, Sir, the foreigners are behind
all this. My appea] to the nationalist
forces, the political Parties angd parti-
cularly to the Bharatiya Janata Party
and others is; don’t forget how India
was partitioned in 1947. Don’t forget
what was assured by Jawaharlal
Nehru, Don't forget what wag assur-
ed by Mahatma Gandhi at that time.
Don’t forget the Nehru-Liaquat pact
of 1951. Don't forget the Indira-
Mujib pact, Where i Vajpayeeji?
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1 think at that time he welcomed the
Indira-Mujid pact. Therefore, it is
my appeal to the House and my
friends over here: let us be united
against this ginister move. How can
we go back to 1951 as the target date
as demanded by AASU?

MR. CHAIRMAN: Mr. Jethmalani
you will have a very sghort time.

SHRI RAM JETHMALANI (Bom-
bay North West): I will not take =
minute more than what is allotted to
me. I think you have given me five
minutes.

First of all I wish to take this
opportunity to reiterate in the strong-
est possible terms the need for a
negotiated gettlement of this problem.
Sir, on the 31st May, the Prime Minis-
ter had called a meeting at which my
party could not be present. But, on
that very same day, the leader of my
party received a letter from the Prime
Minister containing certain explana-
tions. My party considereq that and
immediately, on 3rd of June, my
leader had written to the Prime Min-
ister that we shall participate—not
only the leader of the party but other
representatives of the party shall
participate—in any meeting which the
Prime Minister wisheg to have upon
this problem.

Sir, more than g week has passed.
We have not heard yet from the
Prime Minister. We presume that
she is busy with many other affairs.
I do not blame her at all. But the
passage of this one week coupled with
what the Home Minister said yester-
day has created a reasonable belief

that no further negotiations are con-
templated.

I wish to state on my behalf and
on behalf of my party that we are
willing to sit at the negotiating table
and share with the Prime Minister
and other parties our diagnosis and
our prescription of thig problem,
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So far as Prof. Ranga is concerned,
he is entitled to say that the Prime
Minister said something different. But,
we presume in all humility that the
Prime Minister could not have easily
thought of overruling the Home Min-
ister’s statement yesterday because
the Home Minister in terms said...
(Interruptions)

SHRI ANANDA GOPAL MUKHO-
PADHYAY: Sir, I rise on a point of
order.

MR. CHAIRMAN: What ig it?

SHRI ANANDA GOPAL MUKHO-
PADHYAY: Has Mr. Jethmalani the
right to reply? The budget has been
placed by the Finance Minister. But
he js dealing with a part of the gpee-
ches made yesterday.

MR. CHAIRMAN: Your point of
order ig whether he has the righg to
reply or not.

SEAI ANANDA GOPAL MUKHO-
PADHYAY: Is it his personal expla-
natiou iy

MR. CHAIRMAN: It is not a point
of oider. I allow Mr. Jethmalani to
contiiiue,

SHRI RAM JETHMALANI; Sir, the
next question ig gbout the minorities.
In Assam, I have repeatedly said that
yesterday and I wish to reiterate and
I share the passiong ang all the feel-
ings and excitement which have been
exhibited by the distinguished pre-
vious speaker. Here we have stated
our position times out of number.
This morning’s statement of the lead-
erg of the Assam Movement should
put all kinds of suspicions and mis-
givings and apprehensions to rest that
the Assam movement is not directed
against any Indian citizen of any kind
but it is directed purely against the
foreigners who are masquerading as
Indian Citizeng and are trying to infil-
trate into this odountry even now.
(Interruptions) Who are the foreign-
ers? 1 concede that this movement
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like the Quit India Movement (1942),
gets occasionally derailed into certain
activities which are foreign to the
objectives of the Movement through
incidents which have nothing to do
with the objectives of that movement.
I know that there are some members
of the minority communities who,
perhaps, are genuine Indian citizens
and who are involved in some of the
incidents which have taken place. But,
Sir, I want those members who are
shouting and beating their breast
about the minorities to remember that
I too come from g hopelessly small
linguistic minority community in the
country. I won’t do anything which
will jeopardise the interests of any
minority. Secondly, we cannot for-
get that there are genuine Assamese
grievances which have got to be look~
ed into. T wish to say that out of the
eight demands which are gupposed to
have been put forth by the leaders
of this movement, the Government
claims—the Home Minister and the
Prime Minister said jt publicly—that
they have already accepted five
demands, out of eight which have
been made by the so-called agitation-
ists. Now, if the five demands have
been accepted by the government, 1
presume that this strong government
did not act under duress or coercion.
It accepted those five demands
because they considered those
demands to be in accordance with the
national interest. Therefore, a great
majority of the demands made by the
so-called agitatorg are in accordance
with the national interests, otherwise
you would not have accepted those
demands. You have considered those
demands on their own merits and, as
such, you have accepted them.

Then, Sir, the Prime Minister in the
very same letter of 31st May addres-
sed to my party leader, Shri Atal
Bihari, has confessed and admitted
that the results of India’s overall
development have unfortunately been
lop-sided and have not perculated
into the North Eastern region and she
has promised in that letter that steps
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are being taken to remove the
imbalance, Therefore, if you have
woken up from the great glumber of
Rip Van Winkle after thirty years
that you are now saying that you are
looking after the economic develop-
ment of the North Eastern region you
should be grateful to those agitators
who have brought it to your notice
and you have been compelled to
accept the majority of their demands.
Instead of being grateful to them for
having pointed out this you call the
movement names and thug try to be-
come ungrateful to the movement
and. .. (Interruptions)

Lastly, Sir, the only difference bet-
ween the agitationists demands and
the acceptance of the government and
the attitude'of the government appear
to be over the cut-off line. (Interrup-
tions)

Sir, tris disturbance was pormised
to be avoided and again the same
thing as happened. (Interruptions)

Sir, th: first demand out of these
which has been accepted by the
Government is that foreign nationals
must be detected and deported from
the country, Sir, the hon’ble Member
on the opposite side even do not
know what their Government is
d(}ir.g.

Mr. Chairman Sir, I am appealing
to them to accept the solution which
was. offered many years ago by a
very distinguished leader of this
country on the Floor. of Parliament.
In 1962 a great leader of this country
said that 1952 will be the correct cut-
off line for the purpose of deciding
this problem. Now, Sir, if they do
not have respect for that leader I
cannot help. That leader happened
to be the great Pandit Jawahar Lal
Nehru,

SHRI HARIKESH BAHADUR
(Gorathpur): Mr. Chairman, Sir, It
is the economic backwardness of the
north eastern region that has created
this problem not only in Assam but
In other parts also. This has happened
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in the north eastern regicn because
of the reason of economic backward-
ness. And, Sir, ever since indepen-
dence of the country, nothing much
has been done for the economic growth
of thig particular area, through succes-
sive Governments. The Government
headed by Pandit Jawaharlal Nehru
tried to do something but after that
all the other Governments that came
in did not do much in regard to what
was expected of these Governments.
the people have been suffering very
much, That is why they have started
this kind of a movement. This
problem is being geared up by some
political parties and by other vested
interests and they are not trying to
solve the problem but they are only
aggravating the whole situation. The
present Government since it came to
power also did not do much in regard
to what was expected of them. Since
this Government came into power
this problem got further aggravated.
And now, Sir, a particular gsituation
has been reacheq mot only in Assam,
but in Tripura also. @We are seeing
this in the newspapers. We are all
seeing what is happening. Not only
the State’s economy but the entire
country’s economy has besn disrupted
very badly. Train services are
disrupted, postal services are
disrupted in Assam; refineries are not
working or functioning properly. It
is the Government’s own data that
Rs. 300 crores per month has been lost
because of this reason. On top of
it th~ ruling party has started a
blockade.Congress (I) in West Bengal
has started blockade. Therefore 1
would like to know from the Finance
Minister whether they are really
interested in the economic growth of
this particular region. 3ir, unless this
economic growth takes place, this
problem cannot be solved at all. Now
that this point has been raised I
would like to know whether they are
really interested in solving this pro-
blem. You must have to look into all
thesa aspects ang you should not
engineer this kind of an
agitation. It has ben engineered by
you in West Bengal,
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SHR] JAGDISH TYTLER (Delhi
Sadar): I woulg like to khow whether
he is going to resign from the Lok
Sabha because he got elected on the
ruling party’s ticket.

SHRI HARIKESH BAHADUR: You
people don’t have mora] authority to
ask for resignation from anybody be-
cause you are sitting on the shoulders
of defectors in Haryana, Himachal,
Karnataka, Nagaland etc. You had
committed that you would bring in a
Bill against defection. You did not
bring it up and you did not fulfil
that pledge which you made before
the people. We feel that it would
be g sin to sit with you and that is
why we had decided tp, get out of your
net, And have no moral authority to
ask for resignation from anybody.

Sir Shri Indrajit Gupta while speak-
ing yesterday, rightly asked—who are
the foreigners? People had come from
U.P., from Bihar from Orissa, from
West Bengal and so on. Are they
foreigners? This problem must be
considered properly. If it is con-
sidered that 1971 should be accepted
as ‘cut-off year’, well, then what
happens? Will those who have come
after 1971 be sent out of Assam?
If so, where will they be accommo-
dated? Sir, I am really pained to
listen to Mr. Jethamalani’y speech. I
had got opportunity to work with him
but I have not really known that he
is having such a type of idea about
the minorities. He hag got no sympathy
with the minorities. In regard to
whatever is happening in Assam both
Congress(I) and R.S.S. are respon-
sible. It ig really a very shameful
thing, I would like that the Congress
(I) and the R.SS. both should
clarify their positions and tell us
specifically whether they are really
interested in solving this problem or
not.

Our leader, Shir H.N. Bahuguna,
wrote a letter to the Prime Minister
on 30th January, 1980 urging upon
her to take necessary steps to solve
this problem. He clearly indicated
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that if the Government was pot going
to solve this problem of minorities,
it would be Adifficuit to solve this
later and there would be communal
riots and ultimately it has happened.
You did not take proper interest,
otherwise this problem would have
been solved. o

In the end, I would urge upon the
Government to take appropriate steps
to solve the economic problems of
this region. Only thep the other
problems will be solved, otherwise it
would be difficult.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Mr.
Chairman, Sir, we had a very exhilera-
ting debate and I am very happy to say
that in the course of controversial
out pourings from jall sides, not even
one member has opposed the Demands
for Grants. 1 ol

AN HON. MEMBER: I'Oppose,

SHRI DINEN BHATTACHARYA:
Shri Banatwalla hag moved some cut
motions.

SHRI R. VENKATARAMAN: That
is not opposing the Demands. You
are a senior Member to know that.

When I moved the first Vote on
Account, I had g feeling that along
with the other States, Assam would
also be able to have a popular Gove-
ernment and I would not be put to
the sormry necessity of having to
present a second Vote on Account,
but unfortunately, that is not (o be.

The dabate has naturally gpead over
a wide area. There are people who
said that the situation in Assam has
been brought about by certain eco-
nomic conditions that have developed
over the years. There are other who
said that it has beey, caused by various
political factors. We had 3 very
long and interesting end even acri-
monioug debate yesterday with regard
to the political aspects of the situation
in Assam. I, therefore, propose to
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confine myself only to the economic
issues which have been raised in the
course of this debate.

1 wish only to say at the outget that
the promise of the Prime Minister
e is ready to discuss this ques-
tion with all the parties concerned
stands and, therefore, it is uptp the
parties concerned to avai] themselves
of the opportunity and takg advantage
of the open ming which the Govern-
ment hag for arriving at a solution.
It has beeq pointed out by my esteem-
ed friend, Shri Chandrajit Yadav, who
made a very valuable contribution,
that Assam is a very backward State,
its per capita income is the lowest and
it has been neglected, While I
concede the first two points, that
Assam is a backward State.. .

SHRI JYOTIRMOY BOSU: It has
bz2en expioited for the last 32 years.

SHRI R, VENKATARAMAN: 1t
has not been said. You would have
said that, had you spoken.

So far as these three points are
concerned, the first one, that Assam
is a backward State, is conceded. It
is on cards The per capita income
is not the lowest; it is among the
lowest and I need not say that it is
the lowest, but next to iowest; I do
not want to score small dekating
points, But I enter a caveat on the
question that it has been neglected so
far by the Government. I have figures
here to show what the contribution
of the Centre has been to the deve-
lopment of Assam during all these
years for over g period of decade.
Yoy will find that Assam alongwith
other hilly States has been treated on
a different footing from other States.
My esteemed friend, Shri Dhandapari
stated that Assam  has suffereq be-
cause of Gadgil formula. I want to
inform him that the Gadgil formula
ig not applicable to Assam. In fact,
Assam has been treated as one of the
special category States entitled to
special assistance from the (entre.
The Gadgil formula roughly states
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that 60 per cent of the Centra] assis-
tance will go to the States according
%0 population, 10 per cent according
to backwardness, 10 per cent accord-
ing to certain continuing program-
mes etc. This formula would ad-
versely affect hill States and also
States which have a small popula-
tion. And Assam being a State in
which there is low population, this
formula has not been applied to it.
Actually, what we have done in res-
pect of Assam and the hill States is
to give a special Central assistance,
And the Central assistance given has
been more than the average given te
other States. I can give the figures
from 1974-75. Whether they relate to
the previous Congress Governments
or the later Janata Government, or
the current Congress Government,
we have followed the same principle
and there has been no deviation
from it.

PROF, MADHU DANDAVATE:
You have forgotten one more Gov-
ernment.

SHRI R. VENKATARAMAN: In
1976-77, the per capita Central assis-
tance to Assam was Rs. 25 as against
the national average of Rs, 14 in
1977-78 it was Rs. 39 as against the
national average of Rs. 21. In the
year 1978-79, it was Rs. 72 as against
the national average of Rs. 37 in
1979-80, it was Rs. 69 against a
national average of Rs. 36 and in
1980-81, we have given Rs, 83 as
against a national average of Rs. 46.
Therefore, Assam has been treated
by the Centre as a special case. I
have to point out that Assam has not
been neglected by the Centre, The
Centre has treated Assam as one of the
States entitled to special assistance
from the Centre. "

SHRI CHANDRAJIT YADAV:
What was the position in the first 4
plans?

SHRI R. VENKATARAMAN: I
have got the list, It is more or less
the same. 1 was saying that it weas
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the position all through. We have
always treated Assam ps a special
case, in view of the fact that the po-
pulation formula will e adverse to
Assam, I am at pains to point this
out, not because I want to contro-
wvert my friend, but because this
message should be conveyed to the
people by the Members, leaders and
the Press: India has treated one of its
limbs, wviz, Assam, with great care
and special attention, in view of its
backwardnesss.

You are aware, Sir, that India was
in a comparatively backward State
before the British came to the entire
«country. Not that one State was
developed and the others were back-
ward. But after the British came,
they developed certain areas for
their own commercial advantages and
in that process, Maharashtra, Bengal
:and to some extent Madras developed,
And, therefore, these States had a bet-
ter start when we became indepen-
dent, then the other States which were
more or less in the old backward state
in which they were, before the
independence.

During the last 30 years, we have
tried to correct this imbalance; and
in correcting the jmbalance, one
instrument we have is to give Cen-
tral assistance in such a way that
States which are backward get a
little more of Central assistance than
the States which of a little forward.

In the National Development Coun-
cil, there is always a debate as to
‘what should go to the respective
States. This formula with regard to
the distribution of the Central gassist-
ance has been arrived at more or less
at a concensus among all the States
and all the States have agreed that the
backwarq States should be given a
little higher priority, a little greater
assistance than what the compara-
tively developed States get. Therefore,
I want to correct the impression that
Assam has been treated badly by the
‘Central Government, In fact, if Assam

is backward, it is on par with many
other parts of India which are back-
ward,

I may also mention that if that is
the only cause for this agitation, I
wish to give this assurance .in this
House that my esteemed colleague,
the Minister of Planning and ] are
prepared to go to Assam and make a
special study of the problem and try
to assuage the feeling and make
every possible effort to give them
assistance so that they may come up
alongwith other parts of the coun-
try. I hope this message will algy be
carried to the people of Assam and
they will see that there is no black of
goodwill on the part of other parts
of India, that people of other parts
of India are prepared to make a little
saqrifice for the purpose of seeing
that one part of India which ig really
backward comes up more or less
to the same level ag the other parts
are. This js the most important as-
pect which I wanted to deal with.
There are a number of other points
which have been mentioned.

Mr. Somnath Chatterjee referred to
the fact that the agitation is hurting
the economy not only of Assam but
also other parts of the country. This
is a very important aspect. Actually
by preventing the refining of oil in
Assam, people of Assam suffer Not
only that, by preventing the flow of
oil to the Barauni Refinery, the entire
north India suffers. The loss would be
of the order of Rs. 4 crores a day in
the Barauni Refinery alone, by il
alone; and this will really tell on our
national economy and on our, T am
afraid, Budget. Therefore, it is in the
interest of the nation to see that at
least whatever be the differences,
whatever be the pcints of view agi-
tated by the parties, whatever be the
demandg of the people of Assam, they
should try to keep up the economy of
the country going so that both they
and the rest of the country do not
suffer, If they carry op the agitation
to the extent of stopping the develop-
ment in their own area as well as the
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development ip other areas, the con-
sequence on their own economy will
be s0 great that even if they succeed
in their agitation, they will not be
able to recover for g very long time
to come.

I want tp give one or two other
facts also with regard to Assam.
When 1 present the first Vote on
Account, I mentioned to this House
that the plan allocatiop for Assam
for this current year was Rs. 160
crores, Since then we have revised
thig figure and increased jt to Rs, 178
crores and the Central assistance has
been increased. We have increased it
from Rs. 115 crores to Rs. 122 crores.
Again, we have made a larger alloca-
tion not keeping in view this agita-
tion; it has not entered into our mind
at all, We do want to see that the
appropriation allocation goes to
Assam,

Therefore, this is the thing which
we have done after the first vote on
account, I want this also to be taken
note of So far as distribution of
funds are concerned, irrigation and
flood control will get Rs. 81 crores;
agriculture and allied services will
get Rs. 34 crores; social and commu-
nity services will get Rs. 33 crores. 1
am giving these in round figures.
Transport and Communicationg will
get Rs. 17 crores. In all it is going to
be Rs. 178 crores. Therefore, nobody
can accuse the Government of India
of not having a sympathetic approach
to the Assam question,

One point was made by some
Members that the royalty which was
paid to Assam oil was less than the
royalty paid to Gujarat oil. That is
also incorrect. The royalty is the
same for both; there ig no distinction
made,

SHRI JYOTIRMOY BOSU: How
does it compare with your imported
crude.

MR. CHAIRMAN: Mr. Bosu will

refrain from making such interrup-
tions,
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SHRI R, VENKATARAMAN: The
questions are not as innocent gs they
look. He wants to draw me out on
the Budget which I am not going to
do. There is no distinction; we are
paying the same royalty to Assam as
well as Gujarat oil, There also Assam:.
has no cause for grievance,

SHRI CHANDRAJIT YADAV:
What about their demand for refi~
nery?

SHRI R. VENKATARAMAN: They
have refinery already; Gauhati refi-
nery, Bongaigaon refinery. They have
three. If they want to increase the
number, as I said at the beginning,
whatever they want by way of eco-
nomic development, we are prepared
to sit across the table and discuss ijt
with them; I said that my colleague
the Minister of Planning and I are
prepared to go to Assam and sit with
them and talk with them on all
economic issues that will help themr
to come up. If there is demand for
more refineries, it is not a matter in
which the Government of India will
have any objection, I, fact, if oil is
produced it is better to have refinery
there rather than elsewhere. Only for
the purpose of distribution, Barauni
was located there; Shri Yadav knows
it well.

I have covered practically all the
questions which were raised i res-
pect of the economic jssues, So far as
political issues are concerned, they
have been debated well and I only
wish to reassure that the Prime
Minister to meet all the people and
discuss this question and find a solu-
tion, I therefore move that the de-
mands may be passed.

MR. CHAIRMAN: I shall now put
the motions to the vote of the House.

Cut Motion Nos, 1 and 2 were put
and negatived,

MR. CHAIRMAN: 1 shall put the
demands to vote, the question is:
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“That the respective sums tot
exceeding the amounts on Revenue
Account and Capital Account shown
in the Third Column of the Order
Paper, be granted to the President
out of the Consolidated Fund of the
State of Assam, on account, for or
towards defraying the chargeg dur-
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ing the year ending on the 31st
day of March, 1881 in respect of the:
heads of-demands entered in the-
second column thereof against De-
mands Nos. 1, 3 to 16, 19 to 77, 80
and 82.”

»

The motion was adopted,

Demands for Grants on Account (Assam) for 1980-81 Voted by the Lok Sabha

Amount of Demand for

No. of Name of Demand Grant on account voted by
Demand the House
1 2 3
Revenue Capital
: Rs Rs.
1 State Legislature 16,74,000
3  Council of Ministers 5,81,000 "
4 Discretionary Grants 17,000
5  Administration of Justice 5.77.000
6 Elections 13.36,000
7  Taxes on Income and Expenditure 2,2 1,000
8 Land Revenue and ..and Ceiling 2,15,58,000
9  St~mos - 2,56,000
10 Registration 768,000
1t State Excise 20,073,000

12 Sales Tax and Other Taxes

13 Transport Services

14  Electrical Inspectorate . -
15 Small Savings-

16 Financial Inspection

19  Civil Secretariat and Attached Offices
20  District Administration

21 Treasury and Accounts Administration
2z  Police

23 Jails

24  State Prisoners and Detenucs

25 Stationery and Printing

— -

- 20,67,000
1,02,16,000 8,67.000
2,109,000 ..

82,000
66,000
94,32,000
84.84,000
29,24,000
9,39,81,000
55.16,000

10,000

40,76,000

s w—
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26 Administrative and Functional Buildings - ' . 2,06,80,000 2,20,28,000
27 Fire Services - . . 30,20,000 ..
28 Vigilance and Special Commissions 1,93,700" .
2g  Civil Defence and Home Guards 39,11,000 .
3o Pooled Transport - . . . 83,000 .
31 Guest House:, Goverament Hnstel , etc. - . . 8,41,000 ..
g2  Administrative Training 1,77,000
33  Vital statistics, etc. 4,43,000 .
34 Pensions and other Retirement Benefits . ' . 1,03,10,000 .
35 Aid Materials . . . . 51,07,000
36  State Lotteries . . . . cw s 11,18,000
37  Education . - . . 26,64,20,000 1,00,000
98  Art and Culture - ‘ - . - 24,10,000
39 State Archives . . . . . 67,000 ..
40  Medical and Public Health . . . . 12,06,11,000 47,50,000
41 Sanitation and Scwerage 2,51,000 .
42 Housing Schemes - . . . . 43,075,000 10,33,000
43 Residential Buildings 77:71,000 1,11,30,000
44 Urban Development : . . . . . 41,36,000 2,00,000
45 Information and Pyblicity . . . . . 17,42,000 ..
46. Labour and Employment . . 71,85,000
47. Civil Supphes . . . . . 36,79,000
48. Relief and Rehabilitation. . . . . . 38,000 I-,S?‘,OOD
49. Welfare of Scheduled Castes/Scheduled Tribes and

Others. . . . . . - 1,33,24,000
50. Social Welfare. . . . - - 83,51,000 -
5t.  Probhibition. . . . . . . . 13,34,000 .e
52. Pensions to Freedom fighters, Rajya Sainik Board, etc. 13,08,000
53. Natural calamitics.- . - . 2,30,67,000
54. Social and Community Services. - 69,000 .
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Revenue Capital
Rs. Rs.

55. Planning Board. 9,53,000 .
56. Co-oneration. 1,83,90,000 1,16,55,000
57. North Eastern Council Schemes. 18,67,000  78,04,000
58.  Statistics. 32,60,000

59. Weights and Measures. 9,90,000

6o Trade Adviser . ] . 1,57,000

61 Agriculture 6,15,95,000 1,00,000
6'2 Irrig‘ation I )32313!000 7703’03’000
63  Soil and Water Conservation 1,11,19,000 20,%4,000
64 Animal Husbandry and Veterinary 2,32,87,000

65 Dairy Development 39,65,000

66  Fisheries 53,28,000 67,000
67  Forests . . 4,65,37,000

68 Community Development 2,61,44,000

69 Industiics . £8,43,000 63,67,000
70  Sericulture and Weaving 1,22,23,000 3, ,000
71 Cottage Industries 74,23,000 30,03,000
22  Mines and Minerals 23,82,000 12,54,70,000
73 Flood Control 1,66,06,000  4,54,67,000
74 Roadsand Bridges 6,94,78,000 4,50,72,000
15 Tourism 8 ,79,000
76 Payment of Compensation and Assignment to Local

Bodies and Panchayati Raj Institution . 1,28,33,000 s
77  Assam Capital Construction " 10,883,000
8q Loansand Advances to Government Servants . . o 1,60,13,000
¢
82 Foodfor Work Programme . . . 67,000 .




